IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

0.A. NO:  1011/92 193
RN

DATE OF DECISION__13.11,1992

Shri A.5.8axi & Anr. Petitioner

Shri G.S5.Walia ~ Advocate for the Petitioners
Versus
. Union of Indla& DI‘S._ .Respondent

——— s

shri‘P.m.A.mair

. Advocate fof_thé Respondent (s)

CORAM: ;

"~ The Hon'ble Mr, Justice S.K.Dhaon, Vice Chairman

* The Hon'ble M, Usha Savara, Member (A)

1. Whether Reporters of local paper$ may be allowed to see the ’
~ Judgement ? : :

"2. To be referred to the Reporter or not ? ' N

3. Whethertheir Lordships wish to see the fair copy of the
Judgement ?

| 4, Whether it needs to be c1rculated to other Benches of the s
' Tribunal ? X

(S.K?gzgon)

Viece Chairman
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

BOMBAY BENCH, HBOMBAY ;\\
0A.NO. 1011/92
Shri A«5.8axi &% Anr. | vss Applicant
u/s, | ’
Union of India & Ors, | .++ Respondaents

CORAM: Hon'ble Vies Chairman Shri Justice S.K.Dhaon
Hon'ble Member (R) s, Usha Savara

Appearance

ShI‘i G.S'.Ualia
Advocate
for the Applicants

Shri Pom .A oNair
Advocate
for the Respondents

ORAL JUDGEMENT : Dated: 13.11,1992
(PER: S.K.Dhaon, Vice Chairman)

By Office Memorandum dated 24,3,1992 the applicants
vere empanelled, On 28.9.,1992 a Memorandum was issued staﬁing
therein that the panel notified by the Memorandum dated 24ﬂ3‘1992
is being cancelled with immediate effect, It is also statgd

therein that the cancellation is taking place with the approval

aof the Competent Authority. The legality of the Memorandum

dated 28.9.1932 is being impugned in the present application.

2 A reply has been filed on behalf of the respondents,

Counsel for the parties have been heard, We are disposing of
this application finally with their consent even though it has

not been formally admitted as yet,

3. ~The alleﬁ%tion made in the application is that the
impugned memorandum was issued without affording any opporfiunity
of hearing to the applicant is ﬁot denied. HDQeuer, it is |
stated that the respondents were contemplating to issué:)an
order of reversion to the applicant and before they could do

so, the applicant came to this Tribunal by means of this

Original Application and got the interim order,
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4. Learned counsel for the respandents has stated at the

Bar that the respondents shall nat pass an order of reversion

as against the applicants before issuing a shou cause notice

and thereafter giving them opportunity of hearing on a representa-
tion., The respondents shall issue a show cause notice to the
applicants, if they decide to do*so/giuing therein the resasons

as to uwhy the memorandum dated 28.9.1992 was issued canceling

the empanelment of the applicants. The applicants will have

full opportunity to put forward their version before the

authority concernad, Thereafter, the authority concerned

shall pass a speaking order.

5. On the respondents' own admission that)in pursuance of
the panel already notified, the applicants uwere given appointments;,'
it is apparent that the impugned Memorandum dated 28.9,1992

could not be issued without hearing the applicants, Howsver,

since the respondents have nou given an undertaking to give

complete and effective hearing to the applicants, we do not
consider it necessary to guash the impugned Memorandum,., We
make %gaclear that the respondents shall not give effect to
the impugned memorandum as against the applicants, The interim

order dated 30.9,1992 stands vacated.

G. With these directions this application is disposed of

finally but without any order as to costs,
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(MS, %HA SAVARAD. 7 9> . (S.K.B;\L?RAGN)
MEMBER (A) VICE CHAIRMAN
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